Readjustment of Representation of Scheduled Tribes in Assembly Constituencies of the State of Goa Bill, 2024

THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI ARJUN RAM MEGHWAL): Sir, | beg to move for leave to introduce a Bill for enabling reservation of
seats in accordance with article 332 of the Constitution for effective democratic participation of members of Scheduled Tribes and to provide
for the readjustment of seats in the Legislative Assembly of the State of Goa, in so far as such readjustment is necessitated by inclusion of

certain communities in the list of the Scheduled Tribes in the State of Goa and for matters connected therewith or incidental thereto.
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SHRI ARJUN RAM MEGHWAL: Sir, | introduce the Bill.
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